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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI :

0O.ANo.157 of 2009

Date of Decision 14.08.2009

Sri Gopal Chandra Debnath . ~
............ et teatteeteieaeaseeeaserserareeraaeeacsieiatiaeracnesnnn eeeenenses. Applicant/s

Mr. S. Sarma, Mr. H.K. Das and Mr. P. Majumdar
................................................ ceriveeririesiiinenane..... Advocate for the
Applicant/s

e e r i —rataeeeee e e —————— verrerren... Respondent/s

................. teerrieresanerssarerasenisnersennaenennennannsssensasss. Advocate for the
' : o Respondents

CORAM

MR. MANORANJAN MOHANTY, VICE-CHAIRMAN
MR. MADAN KUMAR CHATURVEDI, ADMINISTRATIVE MEMBER

1. Whether reporters of local newspapers may be allowed Yes/No
10 see the Judgment ?

2.  Whether to be referred to the Reporter or not? | . Yes/ No
3.  Whether their Lordships wish to see the fair copy "~ Yes/No
of the Judgment ? ’

Membér /Vice-Chairman
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI- 5.

Original Application No. 157 of 2009

| | Date of Decision :14.08.2009
HON’BLE MR. M. R. MOHANTY, VICE-CHAIRMAN
HON'BLE MR. M. K. CHATURVEDI, ADMINISTRATIVE MEMBER

Gopal Chandra Debnath
S/O Sri Upen Chandra Debnath
Assistant Accounts Officer
Office of the Senior Divisional
Accountant General (A & E)
Tripura State, Agartala.
Applicant

By Advocates : Mr. S. Sarma, Mr. H.K. Das and Mr. P. Majumdar. |
-Versus-.

1. Union of India, represented by the
Comptroller & Auditor General (N),
Office of the Comptroller & Auditor
General of India, 9, Deen Dayal
Upadhyay Marg, New  Delbi-
110124.

2. The Accountant General (A & E),
" Tripura, Kunjaban, P.O. Kunjaban,
‘Agartala- 6. ' o

3.  The Accountant General (A & E),
Assam, Maidamgaon, Guwahati- 29

4. The Senior Deputy Accountant
General (A & E), Tripura State, P.O.
Kunjaban, Agartala- 6. '
Respondents
By Advocate : Mr. Kankan Das, Addl. Standing Counsel.

ORDER(ORAL}
14.08.2009

M. R.MOHANTY,V.C:

- On béing mentioned by Mr.H.K.Das, Advocate for the

Applicant {(made in presence of Mr. Kankan Das, learned Addl. Standing

Counsel for Govt. of India) this matter is takm%



2). Applicant is an Assistant Accounts Officer of the Ofﬁcé of the
Deputy Accouﬁtant Geﬁeral (DAG) of Tripura at Agartala. He' faced an
order dated 10.08.2009 transferring him (on depﬁtation basis) from
Agartala to Kohima (Nagaland) DAG office. He xeprcscnted {on
03.08.2009) to the Deputy Accountant General at Agartala requesj:ing
not to disturb him from Agartala. By the said order dated 10.08.2009,
the Applicant has been asked to be 1‘elcascd from Agaxtala with effect

from 17.08.20009.

{3). Since time was running away, without hearing from the
Respondents, the Applicant has approached this Tribunal with the
presezit. Original Application under Section 19 of the Administrative

Tribunals Act 1985.

(4). Heard Mr.H.K.Das, learned counsel appearing for the Applicant
- and Mr.K.K.Das, learned Addi. Standing Counsel for the Government of

India, and perused the materials placed on record.

(5). ‘Mr.H.K.Das, learned counsél appearing for the Applicanf, stated
that two more vacancies (in the post of AAOs) are there {at Agartala). On
transfer of the Applicant and another AAO from 'Agaﬁala, tﬁérc may be
administrative difficulties af Agartala. He has stated that there are
several surplus of AAOs at Guwahati ‘and Shillong office and, instead of |
sending them on deputation to kohima (Nagaland), the authority ought

not to have been disturbed the Applicant from Agartala.

'(5). On the other hand Mr.K.K.Das, learned Addl.Standing Counsel for
the Central Government, has argued that ‘who will be posted where’ and
‘which post can be kept vacant’ are maters within the discretionary

jurisdiction of the authorities in control of the matter and that t]:u/skp
| =4



Tribunal, not being an appellate authority, should not interfere in such
matter.

(6). Law is, by now, well settled by Apex Court of India that, on
facing an order of transfer/deputation, one should first obey the order
by joining new place of posting /station and, only thereafter, he/she
should put up representation for his/her  appropriate posting or

redressal of grievances.

(7). In the aforesaid premises, we dispose of this case by remitting the
matter to the Respondents; who should promptly consider the
representation dated 03.08.2009 of the Applicant. Copies of this O.A. be

sent to the Respondents No.3 (by Special Messenger) and to other

Respondents (by Regd.Post); who should treat the copies of this Original

Application as representation (of the Applicant) to them/Respondents
and pass reasoned orders (under intimation to the Applicant)
expeditiously.

8). Send copies of ﬂ}is order to the Applicént and the

Respondents in the address given in the O.A.

(9). Free copies of this order be also supplied to the Advocates

appearing for both the parties.

~ .

(M.K.CHATURVED]) (M.R.MOHANTY)
ADMINISTRATIVE MEMBER | VICE-CHAIRMAN

LM
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH :: GUWAHATI
OANo. [ 57 of 2000

Contral Adrmristrative Tribunal

FE YPATE |
Gopal Chandra Debnath ..APPLICANT
14 AUG 2009
| - Vs -
Guwahatt Bench Union of India & Ors. .RESPONDENTS

TERTE IS

SYNOPSTIS

That the applicant joined the service in the Office of the
Senior Deputy Accountant General (A&E), Tripura, Agartala as
Clerk/Typist on 21.12.1990. The applicant thereafter passed thé
Section Officer Grade Examination in November’ 2001 and got the
promotion to the ‘post of Section Officer (Common Cadre of
SO/AAO/RAO/Sr. AOS of N.E.Region) and posted on transfer to the
Office of the Senior Deputy Accountant General (A & E) Nagaland,
Kohima and joined the said post on 30.12.2003.

' In the year 2006 respondents took a decision to segregate the
common cadre of Section Officer/Asstt. Accounts Officer/ Accounts
Officer/Sr. Accounts Officers working under the respondents in
N.E. Region and to that effect a policy was formulated. The whole
process of cadre separation of Gr. ‘B’ officer in N.E. Region was
effected purely on seniority cum preference of option exercised by
the concerned officers. To that effect optiohs were called for
from the concern officers. The applicant on 19.04.06 being the
Section Officer (S.0.) opted for the Office of the Senior.Deputy
Accountant General (A&E), Tripura, Agartala only. Thereafter, by
an order dated 28.07.06 the respondents permanently allocated the
appiicant in the officer of Senior Deputy Accountant General
(A&E), Tripura, Agartala.

As per the said policy the respondents are to see the cadre
strength of a particular office vis-a-vis the number of optees and
to reshuffle the said excess optees in offices where optees are
less than the cadre strength. In describing the above the said
policy has classified the offices as “surplus and deficit” 1in
terms of the number of optees vis-a-vis the cadre strength.

It- is stated that in , the .Office of the Senior Deputy
Accountant General (A & E) Tripura, Agartala at present there are
two clear vacancies caused due to retirement of Sri Prithwish Ch.

Sinha on 31.12.2008 and Sri Dilip Ranjan Chakraborty on 31.05.2009



I ///' 74
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and the same are 1lying vacant as on date. In spite

aforesaid two vacancies the respondents issued the impugned order
dated 10.08.09 by which the applicant has been released from
Tripura w.e.f 17.08.09 (A/N) to join in the O/o the Sr. Deputy’
Accountant General, Nagaland, Kohima on transfer on deputation to
accommodate two AAO’s in Tripura. It is further stated that two
AAO’s posted in Nagaland on deputation basis, can easily be
repatriated to Agartala Office against the vacancies surfaced, so
that the cadre strength at'Agartala become as it is or in other
word, the Agartala Office will neither be “surplus” nor “deficit”.

Therefore, it is clear that the Agartala Office i.e. the
present placg of posting of the applicant is a deficit office even
before the implementation of the impugned order of transfer dated
10.08.09 and it will be more deficit in the event of
implementation of the impugned order of transfer. It is therefore.
the réspondents ought not to have issued the impugned order dated
10.08.09 transferring the applicant from his present place of
posting.

The respondents by issuing the policy of separation and the
guidelines attached to the said policy wanted to get the cadres qf
all the offices stable by taking into consideration the choice of
the officers of the said cadre. However, in the instant case the
respondents instead of bringing stability to the cadre strength
have made an attempt to further deteriorating the settled position
of the cadre. Moreover, clause VI provides for restrictions in
promotion. meaning that if there is somé error in placing the
surplus and deficit officers as per the policy, the avenue of
promotion will also be blocked. In a nut shell the respondents by
issuing the impugned order not only violated the policy but at the
same time the promotional avenue of the applicant has also been
stagnated. The applicant submitted representation dated 03.08.09
to the accountant General, Tripura, Agartala for redressal of his
grievance but the same yielded no result in positive.

Therefore, being aggrieved by such an illegal and arbitrary
action on the part of the respondents the applicant having no
other alternative has approached this Hon’ble Tribunal by way of
filing the instant- ériginal application for redressal of his

grievances. Hence the present original application.

% %k %k k%

Filed by
v \(//% Y
yv's \q,Xr\'?.

Advocate



1

1IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

21.12.90

January’
1999
30.12.03

02.08.05

24.03.03

0 19.04.06

28.07.06

28.05.07

I

waha
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OANo. (S ) of 2009

LIST OF DATES

The applicant joined the service in the Office of the
Senior Deputy Accountant General . (A&E), Tripura,

Agartala as Clerk / Typist.
The applicant got the prdmotion as Accountant.

The applicant posted and joined on transfer to the .
Office of the Senior Deputy Accountant General (A & E)

Nagaland, Kohima.

The applicant joined in the Office of the Senior Deputy
Accountant General (A&E), Tripura, Agartala on being
transferred from the Office of the Senior Deputy

Accountant General (A&E) Nagaland, Kohima.

The policy decision of cadre separation was communicated-
by the Hgrs. Office along with the Policy of Separation
of Common Cadre of Group- ‘B’ officers in the A&E and -
Civil Audit Offices in N.E. Region. [Annexure- 1] {[Page-
13]

The applicant submitted his option for the Office of
the Senior Deputy Accountant General (A&E), Tripura,

Agartala only. [Annexure- 2] [Page- 16]

The order issued by the fespondents basing on the
seniority and the option exercised by the officers
including the applicant by which the applicant has been

permanently allocated in the office of the Senior Deputy'
Accountant General'(A&E), Tripura, Agartala. [Annexure-

3] [Page- 17]

Communication issued to Sr. Dy. A.G. (Admn) indicating
the fact of fixation of maximum period of deputation
i.e. 4 years. It also reflects that if any vacancy

occurs to accommodate an officer on deputation, at the




31.12.08

27.05.09
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office of his choice, he/she will be T REPNL

office as per the above said policy. (Annexure- 5]
[Page- 31]

Sri Prithwish Ch. Sinha senior colleague of the

applicant retired from service in Tripura.

Communication made by the Astt. Comprtoller & Auditor
General (N) to all the Head offices informing that the
merged <cadre of Section Officers and Assistant
Accounts/Audit Officers will Dbe re-designated as
Assistant Accounts Officer/Assistant Audit Officer and

classified as Group- B Gazatted.[Annexure- 4] [Page- 30]

Sri Dilip Ranjan Chakraborty senior colleague of the

applicant retired from service in Tripura.

Letter under No. 554-NGE(App.)/28-2007/Pt.II issued by"
the Hqrs. Office pursuant to which the respondents asked
the applicant on which date the applicant will take-
release from Tripura on transfer/deputation to the 0/o
Sr. D.A.G. (A&E), Nagaland, Kohima to repatriate two
officials from that office even though two clear

vacancies are lying in the Tripura office.

Representation submitted by the applicant against the
impugned transfer order étating that there arises two
clear vacant post in Tripura surfaced due to retirement
of Sr. colleagues. Therefore, the Sr. collegues of the
Tripura office serving in Nagaland can. easily be
accommodated in those two posts which will save the

office from being ‘deficit’. [Annexure- 71 [Page~ 33]

Impugned release order transferfing the applicant to the
office of Senior Deputy Accountant General, Nagaland,
Kohima. [Annexure- 6] [Page- 32]

*kkkok

Filed by

R
g(\m W(‘D
Advocate -
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ORIGINAL APPLICATION No. /S 7 /2009/ TR ey
] ‘ .
BETWEEN Cuvanay Bench ¢
Gopal Chandra Debnath, pan R AU LA F

S/o Sri Upen Chandra Debnath,

Assistant Accounts Officer,

Office of - the Senior Divisional

Accountant General (A & E),

Tripura State, Agartala. ~
APPLICANT.

VERSUS

1. Union of India, represented by the
Comptroller & Auditor General (N), Office
of the Comptroller & Auditor General of
India, 9, Deen Dayal Upadhyay Marg, New
Delhi- 110124. |

2. The Accountant General (A & E),
Tripura State, Kunjaban, P.O- Kunjaban,

Agartala- 6.

3. The Accountant General (A & E), Assam,

MaidamGaon, Guwahati - 29., _

4. The Senior Deputy Accountant General \
(A & E), Tripura State, P.O.- Kunijaban,
Agartala- 6.

Respondents

N é;;m/ Chawda &2
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DETAILS OF APPLICATION ~

1. PARTICULARS OF THE ORDERS AGAINST WHICH APPLI.CATIQN
IS MADE :-

This application is directed againstvthe order under Memo No.
_Estt/A &E/Cadre Separation/Part-II1/2009-10/681 dated
10.08.2009 issued by the Deputy Accountant General, O0/o

Senior Deputy Accountant General (A&E), Tripura, Agartala.

2, JURISDICTION OF THE HON'BLE TRIBUNAL:-
The Applicant declares that the subject matter of this

application falls within the jurisdiction of this Hon’ble

‘Tribunal.

3. LIMITATION:-
The applicant further declares that the application is within

the limitation period prescribedA under Section 21 of the

Administrative Tribunals Act, 1985.

4. 'FACTS OF THE CASE:-
4.1 That the applicant join;d-the service in the Office
of the Senior Deputy Accountant General (A&E), Tripura,
Agartala as Clerk / Typist on 21.12.1990 and by dint of
sincere and dedicated service he was promoted as Accountant
in January 1999. The applicant thereafter passed the Section
Officer Grade Examination in November’ 2001 and got the
promotion to fhe post of Section Officer (Common Cadre of
SO/AAO/AO/Sr. AOS of N.E.Region) and posted on transfer to
the Office of the Senior Deputy Accountant General (A & E)
Nagaland, Kohima and joined the said post on 30.12.2003. On
completion of tenure of eighteen mohths, the applicant
rejoined 1in the Office of the Senior Deputy Accountant
General (A&E), Tripura, Agartala on 02.08.2005 on being
‘transferred from the Office of the Senior Deputy Accountant
General (A&E)INagaiand, Kohima. .

Thé sequences of events mentioned above are not in
dispute and as such the applicant craves leave of the Hon’ble
Tribunal to place on records all these records as and when

required.
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4.2 That the applicant begs.to state that respondents

took a decision to segregate the common cadre of Section
Officer/Asstt. The Accounts Officer/Accounts Officer/Sr.
Accounts Offiéers working wunder the respondents in N.E.
Regidn and to that effect a policy was formulated. The said
policy decision of cadre séparation was communicated by the
Hgrs. Office letter dated 24.03.2006 along with the Policy of
Separation of Common Cadre of Group- ‘B’ officers in the A&E
and\Civil Audit Offices in N.E. Region. The whole process of
cadre separation of Gr. ‘B’ officer in N.E. Region was
effected pdrely on seniority cum preference of option
exercised by the concerned officers. To that effect options
were called for from the concern officers. The applicant on

19.04.06 being the Section Officer (S.0.) opted for the

Office of the Senior Deputy Accountant General (A&E), .

Tripura, Agartala only. The respondent basing on . the
seniority and the option exercised by the officers including
the applicant issued an order dated 28.07.06, by which the
‘applicant has been permanently allocated in the office of the
Senior Deputy Accountant General (A&E), Tripura, Agartalé.
‘ Copies 6f the forwarding letter of C&AG
of India dated 24.03.2006, the option
submitted by the applicant dated 19.04.06
and comﬁunication dated 28.07.2006 are
annexed herewith and marked as ANNEXURE-
1, 2 and 3.

4.3 That as stated above taking into consideration, the
Clause- IV & V of the cadre separation policy the Office of
ithe Accountant General (A&E) Assam issued the aforesaid
circular No. No. AG/Sept/Gr.B/ 2006/64 Dated 28.07.2006 which
was circulated by the Agartala Office Vide Circular No. 506
Dated- 31.7.2006. In the Circular vthe name of applicant

appears at serial No. 199 with a remark ‘Permanently

allocated in Tripura with Single option’. The common cadre of

SO/ ARAO/ RO/ Sr. AO’s of N.E.Region was separated w.e.f. 31-

07-2006 (AN) as per cadre separatibn Policy communicated by
the Hqrs. Office Vide letter No.144-NGE (App)/17-2004 dated
24.03.2006. The whole process of Cadre separation of Gr. ‘B’

Gepel Chanrva Bchuat
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Offiéer in N. E. Region was rendered purely on seniority cum
preference of option. The applicant being the Section Officer
opted for the Office of the Sr. Dy. Accountant General (A&E),
-Tripﬁra, Agartala only and accordingly the applicant had been
permanently allocated in the said Office of the Senior Deputy
Accounfant General ( A&E) Tripura, Agartala.

' ' It is stated that as per the policy the officers
in the cadre of SO/AAQO/AO/Sr. RAO’s are entitled to place

their choice of posting in a particular office irrespective

of the number of vacancies as well as the cadre strength of -

that particular office. The respondents have got the
authority to allocate the officé permanently to an officer of
these particular cadres. At the same time the respondents are
to see the cadre strength of a particular office vis-a-vis
’thevnumber of optees and to reshuffle the said excess optees
in offices where optees are less than the cadre strength. 1In
describing the above the said policy has classified the
offices as “surplus and deficit” in terms of the number of

optees vis-a-vis the cadre strength.

4.4 That the applicant begs to state that prior to the
implémentation of the 6™ Pay Commission Recommendation, the
Cadre of Section Officer (SO) and the Assistant Accounts
Offi;er (AAO) were treated as separate cadres for the purpose
of transfer of the official under cadre separation Policy
'dated_24.03.2006 but during implementation of recommendation
of 6™ pay commission the cadre of SO and AAO have been
merged and placed uﬁder common pay band (PB2 Rs.9300-34800)
with the grade pay of Rs.4800. Consequently it has been
decided vide HQrs. Officer Letter No.697-6PC/GE-II/22-2009
dated 27.05.2009 that the merged cadre of SO and AAO will be
re-designated as AAO and will be classified as Group ‘B’
Gazetted cadre. _

Copy of the letter dated 27.05.2009 of C

& AG’s office 1is annexed herewith and

marked as ANNEXURE -4.

Gopees LhaeiDrun Litpalll
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4.5 That the Director (legal) of the office of the C &

AG of India in his D.O. letter No.412/LC/95-2006 dated
28.05.2007 addressed to the Sr. DAG (Admn.), office of the
Pr. A.G. (Audit), Assam reiterated the principle of cadre
separation Policy and taking into consideration the judgment
and order passed by' the Hon’ble Tribunal the period of
deputation has been fixed while reiterating the provisions of
the policy of separation. It is stated that the reSpondents
have not followed the séope and ambit of the policy of
separation. The officers who opted for a particular office
‘have not been given the posting in the name of “surplus and
deficit”, |
The copy of this D.0O. letter ' dated
28.05.2007 is annexed herewith and marked

as Annexure -5,

4.6 That'the applicant begs to state that in the Office

of the Senior Deputy Accountant General (A & E) Tripura,
Agartala at present there are two clear vacancies caused due
to retirement of Sri Prithwish Ch. Sinha on 31.12.2008 and
.Sri Dilip Ranjan Chakraborty on 31.05.2009 and the same are

lying vacant as on date.

4.1 _ That the applicant begs to state that respdndents
taking a contrary view of the- policy, have issued the
impugned order dated 10.08.09 by which the applicant who has
already béen permanently allocated in the Agartala Office
i.e. the office of the Sr. Dy. Accountant General (A&E)
Tripura, Agartala, has been transferred to the office of
Senior Deputy Accountant  General, Nagaland, Kohima. The
respondents by the said order has released him from his
‘present place of posting w.e.f. 17.08.09 and as such he 1is
still serving in his present place of posting.
. Copy of the order dated 10.08.09 is
annexed herewith and marked as ANNEXURE-
6.

4.8 That the applicant begs to state that there are two
AARO's of Agartala office at present posted at Nagaland on
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deputation and after the occurrehce of these two vacancies
said two AAO’s posted in Nagaland on deputation basis, can
easily be repatriated to Agartala Office, so that the cadre
strength at Agartala become as it is or in other word, the
Agartala Office will neither be “surplus” nor “deficit”. It
is stated that the respondehts as per the policy are required
to find out the officeé of surplus nature i.e. the offices
wherein there are surplus optee than the cadre strength, so
that out of them Jjunior most surplus officers can Ee
accommodated in the deficit offices. The Para IV and V of the
said policy the position has been made very clear that junior

most officers of the surplus offices may be transferred out

to the deficit offices. From the narration of facts it is

clear that the Agartala Office i.e. the present place of
posting of the applicant is a deficit office even before the
implementation of the impugned order of transfer dated
10.08.09 and it will be more deficit in the event of
~implémentation of the impugned order of transfer. It is
thereforé the respondents ought not to have issued the
impugnéd order dated 10.08.09 transferring the applicant from

his present place of posting.

4.9 - That the applicant begs fo state that the
respohdents lby issuing the policy of separation and the
guidelines attached to the said policy wanted to get the
cadres of all the offices stable by taking into cohsideration
the choice of the officers of the said cadre. The said
policy tol stabilize the offices and to streamline the
'postihgs of the officers of the said cadres, have introduced
the provision of offering option, so that officers can be
accommodated in the place of their choice and an uniform
strategy can be resorted to in the matter of transfer of the
officers 'of the said cadre withéut any discrimination.
Howeyér, in the instant case the respondents instead of
bringing stability to the cadre strength have made an attempt
to further deteriorating the settled position of the cadre.
It 1s stated that the respondents in issuing the impugned
order has also misinterpfeted the order dated 15.07.09

wherein the provision of the policy has once -again‘ been

Gpaf Sharm Aiball



| i T
!C?.n(ml Adnini irativa Tribunal
Wit wyraE e

14 AUG 2009
Guwahati Bench

THGy
reiterated. In the said order dated 15.07.09 it has been

mentioned that person junior in the surplus offices may be
accommodated 1in the deficit effices, and if needed by
replacing the senior officers who were occupying the said
posts at the said deficit offices. This clearly goes to show
that the respondents in compliance of the said policy are
required to carry out the exercise to find out the deficit
and surplus office where adjustment is required to be done.
It 1s stated that in the offices Assam and Meghalaya which.
are termed as surplus office, there are number of junior.
officers than the applicant who can be transferred to the
deficit offices. Hence, the action of the respondents in
unilaterally transferring the applicant in violation of the
policy decision is illegal and arbitrary and liable to be

interfered with.

4.10 That the present applicant made representation to
the Accountant General on 03.08.09 stating that the whole
process of Cadre Separation ofr Group-B Officers in North
Eastern Region has been completed on the basis of the option
exercised by the Concerned Officers. But the applicant has
never exercised any option for posting in the office of Sr.
DAG (A&E) Nagaland, Kohima. Moreover, Clause IV and VI.of the
cadre separation policy provide that “no further promotion
.should be made in the surplus Office till all the surplus
optees posted to deficit offices on deputation basis are
accommodated in these offices”. Meaning thereby if there is
some error in placing the surplus and deficit officers as per
. - the policy, the avenue of promotion will also be blocked. In
such ‘a situation in the event of repatriating the AAOs of
Agartala offiee from Nagaland, there will be scope of
prometion of the applicant to the next higher grade. In a nut
shell the respondents by issuing the impugned order not only
violated the policy but at the same time the promotional
avenue of the applicant has also been stagnated. The
representation filed by the applicant is yet to be replied to
by the respondents. It is therefore the interference from the

Hon’ble Tribunal is called for and appropriate direction need

Gt Qe
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be issued setting aside the impugned Order of—tramsfer dated

10.08.09.
Copybof the representation dated 3.8.2009
is annexed herewith marked as ANNEXURE-
7.

4;11: That in view of = the aforesaid facts and

circumstances of the case it . is has become clear that the
réspondents,in'clear violation of the Policy of Separation of
‘the Common Cadres and without téking into consideration the
strength of the éadre in Agartala have unilaterally issued
the iﬁpugnéd transfer 'order dated 10.08.09. It is ﬁurther
stated that the officers of Nagaland can " easily be
accommodated in thé 2 (two) vacant posts surfaced due tolthe
retirement_of Sri Prithwish'Ch.’Sinha on 31.12.2008 and Sri
Dilip Ranjan4Chakraborty on 31.05;09 without making‘Aéartala-
-a deficit 6ffice. Moreover, error in placing surplus and.
deficit officers as per the policy will put restridfion_in
further promotion of the -applicant creating an anomalous
situation..Hence the present case is a fit case wherein the
'Hon;bié Tribunal may be pleased to pass an interim'order of
stay of the effect and operation of the impugned ordefldaﬁed
10.08.09 directing the respéndents to ailow the applicant to
'continue in the present place of pqsting during the pahdency.
of the present original applicatidn; The applicant has made -
out a .prima' facie case of discriminationh, illegality and
arbifrariness on the part of the respondents. The balance of
con&éniehce is in favour of the applicant for such an interim
order. The applicant»wbuld also suffer irreparable loss and
injury if the interim Qrdér sought for is not passed by the

.Honfble Tribunal.

4.12 That the applicant demanded justice from the -

respondents which has been denied to him.

4.13 " That the applicant has no other alternative or any
other efficacious remedy and the remedy sought fOr, if

granted, shall be adequate, just and proper.

é%%pq/”Cjézéégma.AgéﬁddQL
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4.14 That the applicant fileswris- # bonafide

for securing the ends of justice.

5. GROUNDS FOR RELIEF(S) WITH LEGAL PROVISIONS:

5.1 For that the respondents have discriminated in the

matter of transfer and posting while issuing the impugned
order of transfer. In the process the junior officers are
being allowed to remain posted in their respective places of
posting and the applicant has been picked up arbitrarily in
violation of the policy. ' |

5.2 For that the respondents while issuing the impugned
order of transfer, have violated the provision of the policy"
of separation and thereby have blocked his promotional avenue

to the next higher grade.

5.3 For that the respondents have acted illegally in
issuing the impugned order of transfer dated 10.08.09 and .
have thereby provided an undue advantage to the officers

(surplus) of the surplus offices.

5.4 For that the respondents have violated the
provisioqﬁ of the transfer policy/policy of separation of
cadre issued by them with mandatory guidelines in issuing the
impugned order of transfer and as such same is liable to be

set aside.

5.9 For that from the sequence of events it is clear
that the impugned order of transfer been passed unilaterally
with the sole purpose to harass the applicant and make his
service life miserable. Hence on this ground alone the
impugned transfer order is liable to be quashed.

- The épplicant craves leave of the Hon’ble ‘Court to
advance more grounds both legal and factual at the time of
hearing of this case.

6. DETAILS OF THE REMEDIES EXHAUSTED: _
- That the applicant declares that he has exhausted all

‘the remedies available to him and there is no alternative

remedy available to him.

Gopat ChanlDve Qtball
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7. MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY OTHER
COURT: |
The applicant further declares that he has not filed any

application, writ petition or suit regarding the grievances
in reépect of which this application is made, before any
other court or any other bench of the Trlbunal or any other
authority nor any such application, writ petition or suilt is

pending before any of them.

8. RELIEF(S) SOUGHT FOR:

Under the facts and circumstance stated above the

applicant most respectfully prays that the Hon’ble Tribunal
may be pleased to admit this application, call for the
records of the case and upon hearing the parties be pleaséd

enough to grant the following reliefs to the applicants -

8.1 To set aside and quash the impugned order under Memo No.
Estt/A &E/Cadre Separation/Part-III1/2009-10/681 dated
10.08.2009 issued by the DAG (A&E) Tripura, Agartala.

8.2 To direct the Respondent to allow the applicant‘ to
continue to the office of the Senior Deputy Accountant
General (A&E), Tripura, Agartala.

8.3 Cost of the applicationﬁ

8.4 pass any such order/orders as Your Lordships may deem

fit and proper.

9. "INTERIM ORDER PAYED FOR :

Pending final disposal of the presént original
application the applicant prays for an interim order to stay
‘the éffect and operation of the impuéned ordef under Memo No.
Estt/A &E/Cadre Separation/Part-II11/2009-10/681 dated
10.08.2009 issued by the Deputy Accountant General (R&E),
Tripura and to allow the applicant to continue in his present

place of posting at Agartala.

é’o/-m/ (hanldrve Pty
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11. . PARTICULARS OF THEIPO : | 4 AUG 2009
' (I)  IPO No. . »906 40t i .
Uwahati Ben
(I1) Date of Issue ¢ 13,989 : m*f}%m"ﬂ?
(ITI) Issued from : AV —
(IV) Payable at : Guwahati

12, LIST OF ENCLOSURES:
As stated in the Index.

..Verification

é’opa/ Ohasrve Sebuett
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VI, Sri Gopal Chandra Debnath, aged about 40 years, S/o
Sri Upen Chandra Debnath, resident of A.G. Qtr. Complex,
Quarter No. T/II/05, 79 Tilla, Agartala, Tripura West, do
hereby solemnly affirm and verify that the statements made in
the accompanying application in paragraphs 4.1, 4.3, 4;6,
4.8, 4.9, 4.11, 4.12, 4.13 and 4.14 are true to my knowledge,
those made in paragraphs 4.2, 4;4, 4.5, 4.7 and 4.10 being
matters of records are true to my information derived there .
from and the grounds urged are as per legal advice. I have

not suppressed any material fact.

And I sign this verification on this the 13t" day of

August, 2009 at Guwahati.

Gopat Chandies Jissh

APPLICANT
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The Pr. Accountant General ( Audit),
Meghalaya, etc.

Guwah
S_hillong ati Bench
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Subjert: Separation of commoan cadre of Group ‘B’ ot’ﬁccrs in tthEJE and Civil Aud:t ¢
~ wn North Easr Region.

Sir,

I am to forward herewith the policy for separation of common cadre of Gren

officers i the ‘.&I‘. and Civil Audit offices 1n North East Region alongmtb a fonnat of option f
is requested that fresh opnons may be obtamed from sl the existing Group ‘8’ officers belong
: nnder your cadre control for perrnanent transfer to the Civil Audit offices in Nort

Regwn int fing them the cadre streagth of esch office and tiey may be allocated to the con
offices ‘on the bms of their seniority-cum-options exercised by mcm as per instrucdon contai

* l"lo’

2. ,..J;‘he junior officers in each cadre who are not ikely to be accommodated
concemed ‘éffices as per options exemsod by them may be posted on deputation basis to the
offices a3 per instructions contained in para 4 of the policy.

kS T'he action taken repart should be sent to us by 15-05-2006. We intend to he
_scparated cadres wn place as on 01-06-2006
AN Caveat 1 the appropnate coutts of)uduaturc may be filed in consultation with yowr st
counsels. A format of the Caveat 15 enclosed herewith,
\ < oY%
m»:f

\ Encl.: Asabove. | . -

,‘) A A\) Yours far

_{Manish !
Assistant c.ompuo
Auduor Gent

. Yo WTo 7 Phcna . 2325\&4";_ X VAR RACH T o Tewg:arﬁ CARGEL NEW DCLHL
. P

o -
5 .

I

(Y

" S : Telax - 021-B598Y . Q41 KEBAT  EFR. Fux  21.11.212145416, 81-11-232340 14
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arafi n cadre of Group ‘B’
officers in the A&,E ana Civil Audit offices in N.E.
Region -

-5

I One time nption for allozation to a panjcutar ofte may be called for from the
exisung érOup ‘B' officers belonging to cummon cadre by the present cadre
controlling suthorities f.e. PAG (Audit), Meghalaya cic., Shillong and AG
(ALE), Assam, Guwehcti- The apbon shall be requirsd to indicabe their
preference. '

u Vacancies in sombined cadre may be propattionalely distributed smong alf the
concerned oflices and the eusung saff may be allocaled w0 various offices
against the required strength Le. sanctioncd srength minus vac.ncies
‘proportionatefly distributed in cach cadre.

i{| Pcmmem posting of Group ‘B° officers of common cadre 2gainst the required

Mh of varlous Cis il AudﬂA&Mﬂl be made by the respactive

/ cadre controlling authorities strictly on the basis of the seniority of the officers,

| ™ who have eaercised Their option for allecation to such offices, irrespective of
l thelr base office. / B
v ll' theAnumhet of optees for a particular office is more than the required strengt_h__
of i 'efflcs, the sxcest persons in each wadry (SAQJAC/RROMS0), Who can -

—

not be accoramodated in the office of their preference against the required |

streagih of that office &8 per thelr seniority, shall be posted on depuratien basis
to the offices for which oumber of optees is less than the required strength of
that office viz deficit offices. If sufficient voluntecrs are not svailable €or such
posting on dcputation basis, the junior most persons in excess off xuired

sirength in each cadre shall be sent 10 deficit office on depuwtion bagis. No,

willingness shall be necessary ior this purpose dut depulation ailowaince shail be
peysble. However, they may be asked to give their preference for such posting
mentioning the names of deficil offices amd 3y {5 as possible they may be

¥ t: posted to such deficit offices on the basis of their seniority xmd preference given
% 3y themr for this japese. These persaes shell be posted (0 the office of their
; ; choice on the besis of their seniority on awuluonhl'y ol subseyuenl v&Lancies
§'~ . azaws! the vequired shength in ouch offiers. The sumplis aptees shall 2lfp form
G pan of the cadre of their otfice for which opuon was excreised by then.
i i .
1 ‘: o {Wﬁﬂ :x N;“a';m
? o e ORI
\ e NG W
: . .
o - p,oﬂ("ﬂ
y mn
'.f' G\N\!a g >3
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v If the number of optecs for a particular offize is less than the sanctioned strength
of tha office all the opless shall be allocated to that orfice. The remaining
Vvacancies shall be tilled up by depuwation Bl‘xurplus opiees as per guidelines
laid down at [V above. The vacancies .}ising' Jue w repatriation ¢f the
depuimionist to the office of their choice will be fiiled up by ite contemed
offices as per provisions conuingd in the Recruitment Rules for the concerned
pusis. T
VI The promotions to Group ‘B’ posts after the scparation of’ cadre
stusll be maude by the concerned offices fom amcngst the eligible officers
of their office. However, in surplus offices no furter promotion will be

‘made tili ali the surplus optess postied W deficit offiees on deputation

vusis are accommodated in these uffices.

VIl Direct recruitment will be done in the deficit offices only against
the requisition alrsady placed’ to be placed to Staft’ Selection
Commission. |
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A FORM _OF OPTION

In the event of separation of existing common cadre for
Group B posts of Sr. AO/AO/AAO/SO of the A&E offices of the Indian

Audit & Accounts Department located in the North East, I

smi/sﬁum_.ﬁ%a/ Chtndro Debnaly

............................................................

| 7 s, At
working in the office of theﬂvzfq'g’ . (4L/éj)/r//am 4
! . '
asgmm%w (designation), knowing fully that the option so

exercised shall be final and no further change in the option shall be
allowed in any case, do hereby opt to be finally allocated to the following
office(s) in order of preference.:-

‘4 Office of the £ - 2y 4CCMMZ€ Gu] Q%a/(’tw),w:?ﬂ.

----------------------------------------

X2 Officeofthe ... VL Lo T
and SOF niramdmén?s%saﬁw;ﬁif or
AR RO BT Wig; I
e AUG 2009 TEIRE,
| (Signature)
%;W%% Beach
e USSR =R :
Date /9"0(/ - 04 Naﬁfe’fg@ﬂf"/ é%&»\/)%t DMM .

I
g 0/0 the .5, DAG, (ALE), Trpwe,/ferbés
Employee No. 7RATEF 202 024§
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—— ;___Acmuntant General (A & E JAssam,

‘CemrafA:_jn';in?a':'r;e.fﬁ".«‘;”'f‘mnsf frzremta, dev, ',sz. 7803y
SRS ST e -'%
g mmmgﬂ-l&lﬂ“

Gtt/n-‘;jv_::—__ m, — = === =
o L T wrig-—D0ONa. A_Q/Scn/(xr B'/2006/1479 -
— ~—28July, 2006
Dear Suw Q»\j:y me——— NS

Please find enclosét PV —Heudquaru,rs Office D. O s

ﬁ—hmsrﬁm—(*% 2006 dated 28-07-06 régarding Cadre Separation of Group
nfhcersﬁtheﬂoﬁh-EMeglon

. ~ Headquarters Office has asked to g0 ahead wnh implémcentation of the _—_‘—i
mm-_-s&e.me without affcctmg lhcmmwmed CAT, Guwahati

Bench, against the cadre separation policy. In thisccomnection, necessary

Qndcmﬁmz_dcd herewith which may be implemented in respect ot Gr.

‘B° Ufﬁ'C'EI’S'D'f'YD‘C{r‘OfﬁCC The officers who are to_be pasted ta other Qfﬁceﬁ
onj ﬁéﬁnmmg /deputation basis stand relcased on 31-07-06 (A N).
%‘Emcpon in thls_rcgdrd_mdy ‘please=be=sant: uLIhrS

—otfrce-by
— ﬁ{)-l“Uts-Ub pos:me!y for onward—t:ansmtssmﬁ : 1 Office.
— E— Wil ke e =
- H ul <4 , Youré sincerely, ___.h
Asp» _— T

R ¥ T . ——

- ShrTRajiv-Rumar, D AG (A&E) ] —
O/o the Sr. D‘A“G(?Y&Eﬂﬁpurar‘ ~-~~————"

Agattala————= =SS =

|

——Phora(0387) 230295 (O], Fau (oSi_Lz;g;_g Email: 3
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OFFICE OF THE ACCOUNTANT CENERAI,MZ VK
. BELTOLA, GUWAHATI-781 029

Circular No. AG/ Sep/Gr.'B'/20006/64

Consequent on their Promotion to the

the officers were liable to be transferred

the Accountant General

Meghalaya etc. or

Region.

28 July, 2006

cadre of SO/AAOQ/AQ/Sr.AO:s.,

and posted to any of the officcs of
(A&E) Assam, Nagaland, Tripura, Manipur,
any other offices likely to be opened in future in the NI,

As per Policy on Cadre Separation issued under Circular No. AG/

Sep/Gr.'B'/ 2006/141 dated 30/3/2006 the foll
hereby transferred and posted to t

owing Group 'B' officers are
ae office(s) as shown below -

- .Er:éégﬁf"bléi:e'
s

posting .

i?laﬁce of : po_silné ]
Pon

-consequent.u

10.

11.

12.

CHINMOY ROY

CHINMOY
BHATTACHARJEE

SWADESH KUMAR DAS

DEBABRATA
BHATTACHARJEE

RANAJIT DHAR

MUKUR KANTI
CHOUDHURY

BIDYUT KR.CHOUDHURY

PREMENDU KANTI SEN

BROJENDRA CHOUDHURY

DEBABRATA
CHAKRABORTY

M.KULANDAI RAJ

LAKSHMAN CH. DEY

Sr.
st
Sr.
Sr.
Sr.
Sr.
Sr.
Sr.

Sr.

Sr.

A.O

A.O

AO

A.O

AQO

AO

AO

AO

AO

AO

Assam

Assam
Assam
Deputation
Assam
Assam
Assam

Assam
Assam
Manipur

Assam

Assam

Assam

Assam

Assam

Assam

Assam

Assam

Assam

Assam

Assam

.Pelrr'nanently a.llo.cated
Permanently allocated
Permanently allocated
Permanently aliocated
Permanently allocated
Permanently allocated
Permanently allocated
Permanenﬂy allocated
Permanently allocated
Permane;\tly allocated

_Permanently allocated

Permanently allocated




D
A
Present place|. Place of posting
i SENo. | \ame of the Employee Design{. "of posting | consequent upon Remarks
(2) ation |- 0/o'the .A';.Cadre Sep. |
(1) . =33 A.GIA&E)ISr :Olo theA & R (O
S N v =E PP, - DAG (A§sE) : LT
13 BHABATARAN SARMA Sr. AO Assam Permanently allocated
l -
14, PROFULLA BORA Sr AO Assam Assam Permanently allocated
15 KALISADAK Sr A0 Assam Assam Permanently allocated
" BHATTACHARJEE T
16, SUBRATA DEB ROY St AO Nagaland Assam Permanently allocated
17 blBAKAR CHOUDHURY Sr AO Assam Assam Permanently allocated
18. JIBENDRA MOHAN ADITYA Sr. A.O Asiam Assam Permanently aliocated
19. BIPIN CH. KAMAN Sr AO Nagaland Assam Permanently allocated
2‘0‘ PANNALA L DAS Sr. AO NMeghalaya Assam Permanently allocated
21 TRIDIB RANJAN DEY Sr. A.O Assam Assam Permanently allocated
22 JOSHODHIR CH. GHOSH Sr AO Assam Assam Temporarily allocated
23 SARBANANDA TALUKDAR A.O Deputation Assam Permanently allocated
24 SIDDHESWAR BARUAH AO Assam Assam Permanently allocated
25 MATILAL SINHA AO Meghalaya Assam Permanently allocated
26. ABUL HASHEM SHEIKH AO Assam Assam Permanently allocated
27 RAMANI MOHAN AO Nagaland Assam Permanently allocated
" DASGUPTA ‘
28. KANAN BEHARI DEB AO Meghalaya Assam Permanently allocated
29. SATYA BRATA DHAR AO Assam Assam Permanently allocated
30, TAPASH CHAKRABORTY AO Meghalaya Assam Permanently allocated
31 RAMANUJ CHAKRAVORTY A.O Assam Assam Temporarily allocated
32 PRATAP CHANDRA RABHA A.AO Nagaland Assam Permanently allocated
33 RAM AYODHYA PRASAD AAO Deputation Assam Permanently allocated
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A
3 : ’ . |Present place| Place of posting :
Sl-No. -. Name of the Employee Design ~of posting -'| consequent upon | Remarks
C o @% i, [ atontlo Olo the - .| Cadre Sep. -
() U TR LB PAGIAREYSK] T 0lo the - (6)
" '| "DAG (A&E) A.G/A&E)/Sr. DAG
- (4) ~ {(A&E)
N (5) .
34. NIKHIL CH. DEY AAO Assam Assam Permanently allocated
35. AJOY KR. DEB AAO Assam Assam Permanently allocated
36. DILIP KUMAR DUTTA AAQ  Deputation Assam Permanently allocated
37 DEBASISH DEB AAO Assam Assam Permanentiy aliocated
" PURKAYASTHA o
38. PROMOTH DAS AAO Assam Assam Permanently allocaled
39. KAMAL CH. NAG AAO Assam Assam Permanently allocated
40. GOURPADA GANGULY AA.O Asgam Assam Permanently allocated
41. DIPAK CH. ROY AAO Assam Assam Permanently allocated
42 NIRMALENDU AAO Deputation Assam Permanentiy allocated
" BHATTACHARUJEE o

43. TILAK MAHANTA AAO Assam Assam Permanentiy allocated
44. PURNIMA DAS AAO Assam Assam Permanently allocated
45. DEBANANDA BORA AAO Assam Assam Permanentiy allocated
46. GOPAL KRISHNA DEY A.AO Assam Assam Permanently allocaled
47. DAWA SANGH LAMA AAO Assam Assam Permanently allocated
48. UJJAL TARAFDAR AAO Manipur Assam Permanently aliocated
49 NILADHWAJ MISHRA AAO Meghalaya Assam Permanently allocated
50. SUDIP ROY AAO Assam Assam Permanently allocated
51. NIRMAL KANT!I DEY AAO Assam Assam Permanently allocated
52. ASHIM DAS CHOUDHURY AAO Assam Assam Permanently allocated
53. NIHAR LODH AAO Assam Assam Permanently allocaléd
54. PURNENDU BARMAN AAO Assam Assam Permanently allocated
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4 /
PR T ' gseaent place Place of posting T :
SENo- 1 Name of the Employes .- Design{orpasting. | consequont upon | * - Remarks
R T —ation +2-0lo-the™ -|: Qadre Sep. * R
(1) |- 3) - A'GIA&E)ISr <7 Olothe | ~(6)
T A GIAZE)/Sr, DAG| - SO
s - i :(A&E .
55. DILIP KUMAR ROY AAO Nagaland Assam Permanently allocated
56. ASHISH CHAKRABORTY(ll) A.A.O Assam Assam Permanently aliocated
57 KAMALENDU AAO Assam Assam Permanenlly aliocated
- BHATTACHARJEE(I) o
58. RATAN DAS AAO Assam Assam Permanently allocated
59 SIBAPADA AAO Assam Assam Permanently allocated
" BHATTACHARJEE o '
SANJOY BHATTACHARJEE Assam Assam Permanently allocated
60. ) AAO
61. ANJALI (BORA) DUTTA AAO ' Assam - Assam Permanently allocated
62. SAMIR BHATTACHARJEE AAO Assam Assam Permanently allocated
63. RUBY SARMA AAO Assam Assam Permanently allocated
64. NANI GOPAL SEN AAO Deputation Assam Permanently allocated
65. ASHIM KUMAR BISWAS ‘ AAO Assam Assam Permanently allocated
66 BIJIT KUMAR AAO Assam Assam Permanently allocated
" BHATTACHARJEE o
67. GAUTAM MAZUMDER AAO Assam Assam Permanently allocated
68 DiLIP RANJAN AAO Nagaland Assam Permanently allocated
" CHAKRAVORTY o
69. AJOY KUMAR SARKAR AAO Assam Assam_ Permanently allocated
70. DILIP KUMAR DHAR AAO Assam Assam Permanently allocated
71. NAHAMANI KHAY| AAO Manipur Assam Permanently aliocated
72 JYOTIRMOY AAO Assam Assam Permanently allocated
" PURKAYASTHA i ' _
73. SUDIPTA KUNDU AAO Assam Assam Permanéntly allocated
74. APURBA KUMAR GOGOI AAO Assam Assam Permanently allocated
75. ASHUTOSH SARKAR Nagaland Assam Permanently allocated

A.A.O
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76. JATIN CHANDRA BAISHYA AAO Assam Assam Permanently allocated
77. RANJIT DAS AAO Assam Assam Permanently allocated
78. ARABINDA SARKAR AAO Deputation Assam Permanently allocated
79. SAMARENDRA BISWAS AAO Deputation Assam Permanently allocated
80. ARAVINDAKSHAN C.B. AAO Assam Assam Permanently aliocated
81. PRASENJIT DEB (1) AAQO  Deputation Assam Permanently allocated
82 PRASENJIT DEB (i) AAO Assam Assam - Permanently allocated
83. UTTAMA DAS AAO Assam Assam Permanently allocaled
84. NAROTTAM MAZUMDER AAO Assam Assam Permanently allocated
85. ADHIR CHAKRABORTY AAQ  Meghalaya Assam Permanently allocated
86 SANTOSH KUMAR BASAK AA.O Assam Assam Permanently allocated
87. KAMALESH CHOUDHURY A A O Assam Assam Permanently allocated
88. SANKAR DEY AAO Assam Assam Permanently allocated
89. RANJIT KUMAR ROY AA.O Assam Assam Permanently allocated
90. ARCHANA DEB AAO Assam Assam Permanently allocated
91. SUBHAS PAUL AAO Assam Assam Permanently allocated
92. DEBASHISH ROY AAO Assam Assam Permanently allocated
93 SUBHASISH DAS AAO Assam Assam Permanently allocated
" CHOUDHURY o .
94 BHISMABRATA AAO Deputation Assam Permanently allocated
" BHATTACHARJEE o
95. AJOY PAUL (1) AAO Assam Assam Permanently allocated
96. PRANAB BHOWMICK AAO Nagaland Assam Permanently allocated
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97. PIJUSH CHAKRABORTY ~ AAOQ  Nagaland Assam Temporarily
: accommodated
98. ASHIT DHAR AAO Meghalaya Assam Temporarily
accommodated
' Assam Assam Temporarily
93. NIRJYAS DAS AAQ ‘ accommodated
100 NARAYAN DEB NATH AAQ  Assam Assam Temporarily
accommodated
101 SHAMBHU KUMAR NATH ~AAQ  Assam Assam Temporarily
accommodated
Assam Assam . Temporarily
102 LAKSHMI BHATTACHARJEE A.A.Q & { accommodated
|
I
103 JAHARBRATA AA.O Assam Assam Temporarily
BHATTACHARJEE S g accommodated
104 BIDYUT SEN AAO Assam Assam Temporarily
PURKAYASTHA M accommodated
105 SOUMEN CHAKRABORTY S.O Tripura Assam Permanently allqcated
106 DHIRAJ KUMAR DAS ‘ S0 Assam Assam Permanently allocated
107 RANOJ BARMAN S0 Assam Assam Permanently allocated
108 KRISHNA BASI DAS SO Meghalaya Assam Permanently _allocated
109 PIJUSH KANT! SUR S.0 Meghalaya Assam Permanently allocated
110 BIMALENDU " S.0 Nagaland Assam Permanently allocated
CHAKRABORTY : '
111 ABHIJIT BISWAS S.0 Meghalaya Assam Permanently allocated
112 SHOVAN KUMAR KAR S.0 Meghalaya Assam Permanently allocated
113 UTTAM KUMAR SAHA S.0 Meghalaya Assam Permanently allocated
114 AMIT PATRANABIS SO Assam Assam Permanently allocated
' Meghalaya Assam * Permanently allocated
115 DIPALI (MANDAL) DAS S.0 as per provision of M.I.R
116 Y. MANAOBI SINGH Sr. A.O Meghalaya Manipur Permanently allocated
117 CHONGTHAM JOY KR. Sr. AO Deputation Manipur Permanently allocated

SINGH(!I)
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118 N.G. RUTH St AO Manipur Manipur Permanently allocated
Mani Mani P tly aliocated
119 ATHOKPAM BIREN SINGH  Sr. A.O anipur antpur ermanently allocale
120 MAHARABAM TOMAL Sr AO Manipur Manipur Permanently allocated
SINGH .
: Mani Mani PP ently allocat
121 L. JOY CHANDRASINGH ~ Sr.AQ  Manipur anieur . rermanently allocated
122 L. BINOD BIHARI SINGH Sr AO Manipur Manipur " Permanently allocated
. Manipur Manipur ‘ Temporarily
123 L. NOKUL SINGH _ SrrAO & accommodated
; : !
124 M. GUNINDRA SINGH AO Manipur Manipur Permanently allocated
125 PH. SUBHASH CH. AO Manipur Manipur ' Permanently allocated
SHARMA ‘ ‘ f :
126 K. IBOTHAM SINGH AAO Manipur Manipur : Permanently allocated
127 L.BIDYA CHANDRA SINGH AAO Manipur Manipur Permanently allocated
128 N. BUDH! CHANDRA SINGH AA.O Manipur Manipur Permanently allocated
129 K.NILKAMAL SINGH AAO Manipur Manipur Permanently allocated
130 N.SACHIBHUSAN SINGH AAO Manipur Manipur Permanently allocated
131 P.RAGHUMANI! SINGH AAO Manipur Manipur Permanently allocated
132 TH. IBOHAL SINGH AAO Manipur Manipur Permanently allocated
133 L. RAJEN SINGH AAO Manipur Manipur Permanently allocafed
134 Y.DEVANANDA SINGH AAO Manipur Manipur Permanently aliocated
135 ABHICHANDRA KARKI AAO Manipur Manipur Permanentl‘y allocated
136 H. CHA SURCHANDRA 'A.A.O Deputation Manipur Permanently allocated
137 CH. BABITA DEVI AAO Manipur Manipur Permanently allocated
138 D.YANG KHOSEI HAOKIP AAO Manipur Manipur Permanently allocated
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139 AMALENDU DAS(l) Sr. AO Meghalaya Meghalaya Permanently allocated
140 ARINDAM St AO Meghalaya Meghalaya Permanently allocaten
BHATTACHARJEE T
141 SES KANTO SHARMA Sr. AO Meghalaya Meghalaya Permanently allocated
142 VERONICA LYNGDOH AO Meghalaya Meghalaya Permanently allocated
143 SUBHENDU NATH AO Deputation Meghalaya Permanently allocated
144 MADHABI (DHAR) DEB AAO Meghalaya Meghalaya Permanently allocated
145 B.ROLES WAHLANG AAO Meghalaya Meghalaya : Permanently allocated
146 HALINE ROYNONGRUM AAO Meghalaya Meghalaya ! Permanently allocated
147 ARUN KUMARH NATH AAO Meghalaya Meghalaya Permanently allocated
148 D. ISSAC AAO Meghalaya Meghalaya Permanently allocated
149 HAUKHOLAM TYTHUL AAO Meghalaya Meghalaya Permanently allocated
150 ANAND BAHADUR THAPA AA.O .Assam Meghalaya Permanently allocated
151 PRIYOTOSH CHOUDHURY AAO Assam Meghalaya Permanentiy allocated
152 RAMESH KUMAR BISWA AAO Meghalaya Meghalaya Permanently allocated
153 THOMAS SEBASTIAN AAO Meghalaya Meghalaya Permanently allocated
154 SABERIUS NANGBAH AAO Meghalaya Meghalaya Permanently allocated
155 SUKESH RANJAN DEB AAO Meghalaya Meghalaya Permanently allocated
156 STEVEN JOSPAR SWER AAO Meghalaya Meghalaya Permanently allocatea
157 MANJITA(BHATTACHARJEE AAO Meghalaya Meghalaya Permaneﬁlly allocated
) ROY CHOUDHURY o
158 DEVASISH AAO Meghalaya Meghalaya Permanently allocated
BHATTACHARJEE o )
159 KESHAB GUPTA ROY AAO Meghalaya Meghalaya Permanently allocated
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§ 160 SIPRA GHOSH AAO Meghalaya Meghalaya Permanently allocated N
161 DHIREN KUMAR PRADHAN A AO Deputation Meghalaya Permanently allocated
162 ASHIM KUMAR SAHA AAO Meghalaya Meghalaya Permanently allocated
163 RAJESH KUMAR RASAILY AAO Meghalaya Meghalaya Permanaently ailocaled
164 MIHIR KANT! DAS AAO Meghalaya Meghalaya Permanently allocated
Meghalaya Meghalaya Temporarily
165 SUMITRA (DAS) DEY AAQ accommodated
. Meghalaya Meghalaya Permanently allocated
166 RAJYA PAL DEOKOTA S.0 qnaiay ghatay y
167 PANKAJ DEV CHOWDHURY S.0O Meghalaya Meghalaya Permanently allocated
168 KUMAR KARKI S.0 Meghalaya Meghalaya Permanently aliocated
169 DEBASISH DAS S0 Nagaland Meghalaya Permanently allocaled
170 BABUL SHOME S0 Deputation Meghalaya Permanently allocaled
1 171 PRANAY BHUSAN NAG Sr AO Tripura Tripura Permanently allocated
RAKHAL CHANDRA Tripura Tripura Permanently allocated
2. 172 BARMAN Sr. AO
3 173 SHYAMAL PURKAYASTHA  Sr. A.O Assam Tripura Permanently allocated
Assa Tripura Permanently allocated
1//174 MANIKLALA THAKUR sr.a0  o%m o Y N
DEBAPRASAD Tripura Tripura Permanently allocated
5 75 CHAKRAVORTY Sr-A.O
BISHNU BIKASH Tripura Tripura Permanently allocated
6 176 BLATTACHARJEE Sr. A0
-7 177 PRASANTA DUTTA AO Meghalaya Tripura Permanently allocated
178 GITESH CH.NANDI AAO Tripura Tripura Permanently allocated
179 SANTOSH KUMAR SAHA AAO Nagaland Tripura Permanently allocated
180 TAPAN CHOWDHURY AAO Nagaland Tripura Permanently allocated
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181 KALPANA MAZUMDAR AAO Tripura T”p”’a
182 MADHUSUDAN SAHA AA.O Tripura Tripura
Manipur Tripura
183 BISHNUPADA SAHA AA.O
184 BIMAL CHANDRA DAS AAO Tripura Tripura
185 ANINDITA DHAR AAO Tripura Tripura
186 NARAYAN CHANDRA DAS AAQ,  'MPura Tripura
T ) . i
187 DEBABRATA CHOUDHURY AAQ  I1Pura Trpura
MANIKLAL Tripura Tripura
188 BHATTACHARJEE AAO
SANJOY Tripura Tripura
189 BHATTACHARJEE(I) A.AO
NEPAL KANTI Tripura Tripura
190 CHAKRAVORTY AAO
191 RABINDRA CHAKRABORTY AAQ  Deputation Tripura
192 AMIT CHAKRAVARTY AAQ  Meghalaya Tripura
193 UTTAM CHAKRABORTY AAQ 'Mpura Tripura
BHASKAR Tripura Tripura
194 BHATTACHARJEE AAO |
195 KALIPADA PAUL AAO Tripura Tripura
196 NHAR BHATTACHARJEE ~AAOQ  Nagaland Tripura
197 SANJAY SAHA A.A.O Tripura Tripura
198 PRANAB KUMAR SHIL S.0 Tripura Tripura
GOPAL CHANDRA Tripura «
199 DEVNATH S.0e~
200 ARINDAM KUMAR DAS AO Nagaland Nagaland
201 JOSEPH K A so  Nagaland Nagaland

Permaneﬁtiy éllocated
Permanently allocated

Permanenlly aliocated

Permanently allocated
Permanently allocated
Permanently allocated
Permanently allocated
Permanently allocated
Perﬁwanently allocated
Permanently allocéled
Permanently allocated
Permanently allocated
Permanently allocated
Permanently aliocated
Permanently allocated
Permanently allocated
Temporarily

accommodated
Permanently allocated

-

Tripura v« Permanently allocated"

Permanently allocated

Permanentiy allocated
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202 CHANDRESWAR SINGHA AAO Tripura Mizoram Permanently allocated
203 BINODE CHANDRA AAO Deputation  Arunachal Pradesh Permanently allocated
BHAGAWATI o
204 RATAN DEBNATH S.0 Meghalaya Arunachal Pradesh Permanently allocated

I. Serial No. 22,31,97 to 104, 123, 165 & 197 are temporarily posted

to the offices as shown against their names in' column No. (5).

- They will be on waiting list for final allocation to the offices of

their choice. Till final allocation are made they will be liable to be

transferred to deficit offices on return of deputationists against
whom they are being temporarily accommodated.

2. The officers who are allocated/posted to an ot‘ﬁce other than the
office to which they are presently posted stand released from the
respective offices w.c.f 31-07-06(AN) to cnable them to join in

their new place of posting. The_transfers are in_the public
interest. |

3. The deputationists who are permanently allocated to the offices of

their choice will be posted to the allocated offices as and when
they return from deputation.

[Authority A.G’s Order dated 28-07-06at P/ 21 N in file No. No. AG/ Sep/Gr.'B'/2006)

T osd/-
Sr. Deputy Accountant General (Admn. & VLC)



Memo No. AG/ Sep/Gr.'B'/2006/ 1430
Copy forwarded to: ‘
The Comptroller & Auditor General of Indi,
10, Bahadur Shah Zafar Marg,
Indraprastha Head Post Office,
New Delhi- 110 002.

Memo No. AG/ Sep/Gr.'B'/2006/1431-45

sd/-
Sr. Deputy Accountant Generaty Ad\g & VLC)

28 July. 2006

Copy for information and necessary action to:
Copy to:

*
L4

POPOPUPER IR IR I IR IR 2R 2 2N 4

The Pr. Director of Audit, N.F. Railway, Maligaon, Guwahati 781 011

The Senior Deputy Accountant deneral (A), Olo the A.G (A&E) Meghalaya
etc., Shillong 793 001.

The Senior Deputy Accountarnt General (A&E) Tripura, Agartala
The Seniot Deputy Accountant General (A&E), Manipur, Imphal
The Senior Deputy Accountant General (A&E), Nagaland, Kohima

The Secretary to the Accountant General (A&E) Assam Guwahati 781 029
All concerned officers '

Concerned Branch Officers

The Private Secretary to the Accountant General.
The Pay & Accounts Officer, Local

The Steno Gr. Il attached to Sr. DAG(A)

The Steno Gr. | attached to Sr. DAG(P&F)

The AAO/Confidential Cell

The Hindi Officer — Hindi version of this order may be issued from his end.
Admn 1 Order Book '

/
Accounts Officer (Admn)
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OFFICE OF THE
COMPTROLLER &S AUDITOR GENERAL
OF INDIA

10, BAHADUR SHAH ZAFAR MARG,
New Dethi- 110 002

Reris , DATE___=-7 May 2009

To

All Head of Offices. .
(As per mailing list) ‘
Principal Director (Commercial)-Local §
Directer (P)-Local

773 i
. ‘é\ Subject:- Re-designation of the mcrged cadre of Section Off cer lé‘(am Accounts / Audis
b, Officer and classification thercof.
3F i

Sir / Madam,

Ministry of Finance had vide Natification under GSR 622(E) dated 29.08.2008 upgraded
the pre-revised pay scales of Section Officer and Assistant Audit OfTicer / Assistant Accounts

Doee ?{_, Officer and placed them in a commen Pay Band (PE-: Ra. 9300-34800) with Grade Pay ol Rs.
‘ ? - 4R00/- mcrgmg, of thc posts of Section Offices and Assistant Accounts / Audit Officer.

“a
2. Consequently, it has been decided that the merged cadre of Section Officer and Assistant
Accounts / Audit Officer will be re-designated as Assistant Accounts Officer / Assistarit Audit
Officer and will be classified as Group 'B’ Gazetted. Till such time the new RRs are framed, the

\ promotions to the new cadrc of AAO would be made in terms of existing RRs of SO cadre

3. Thls will take effect from the daic of issue ofthus luur
ﬂ’ : (Sdurabh Narain)
: Asstt. Comptroller and Auditor General (N)
4le

@gy

av
: P
: M /g%é' g
\(;\‘;\ 1 70 WTo/Phono 23231440, 23?4‘”“‘ ar / Telogram - ARGEL NEW DELHI

: ’ﬁ”ﬂ/Te!ex 031-65981, C31-853+7 T/ Tax 0 91-11-23235448, 91-11-232. 5014,
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S O S COMPTROMER RAUDTOF
N Sr i O & AUDITORGENERAL
‘ w\d i , :;f‘"“v’ . OF“D.A . .
i ST BAHADUR SHAN Z"AR MARG,
i [ Newaay 2007
v /7 DATE

R.BRINIVASAN S

DIRECTOR (LEGAL) LTy o

23239335 | Ty

Dear | o | | |

I : . : : :

Please refer to the ¢r No EsttfllAudnl1--51No| 1W/2006-07/171 S
- dated 1.5.2007 regarding - view of pollcy -decision of separation of i

cadres in NE States. As per the directions of the Trbunal, Guwahati 3
Sefich passed In an order dated 26.3.2007 in O.A Nos 115/2006,
125/2006, 143/2006 and 146/2006, the policy of separation of CRAAN.
cadres has been raviewed for prescribing a maximum period of
| deputation for officers deputad to deficit offices. |

2. The issue of prescribing @ maximum period of daputation 1o

officers deputed © deficit office has peen considered in the light of the.

| stuetione issund by the Govermnment, this Department, the dates of
oecurrence of vacancies in the offices of ohoice for repa ak
officers on deputation and the requirement of the Department to futfill its
- constitutional and statutory obligations. 1t is decided in public interest
that the maximum period of - dopuitation - of Section Officer/ Assistant
Audit QfﬁcerlAudithfﬁcerISenlor Audit Officer to a deficit office under
thd policy of separation of common cadres in NE States shall-be four
years, |f a vacancy occurs to accommpdate an officer on deputation, at
the office of his choice, helehe will be reverted 10 that office as P&f The
above sald policy. ' S g

3. Necessary orders may kindly iasue. | —

Yours SIGRRERV

| /A
. Shri Mano}j Sahay

genlor Deputy Accountant QGeneral (Admn)

Office of Pr Accountant General (Audit) ,

Assam, GUWAHATI ' g == O Ho0 - MSN

: ' : . ;70 29 L3 9.4 W11 P~
e Telsgram ARGEL NEW DELH}

¥/ Fax : 91-11-23235446. 91-11-23234014

o wWio/ Phone : 23231440, 23231761
Faveer £ Volox - 031-65981, 031-65847

T—



«—32*3 | ANNSXU&& V4

OFWCF OF THE S‘R HH' PUTY A(“ E‘N'l A'\JT GF‘NF RAL (A&F)
o TRHPURA A(zARTA.LA

N?
”-,E‘O NO: 160 L vl . ‘ - Dated: 10-08-2009
In pursuance of Headquarters ‘office endorsement letter \No '554-NGE (App.)/28-
2007/Pt.11 dated 15-07 2010‘) Sn Gopal Ch Debnath Asstl. Accounts Oﬁicer & $ti Khokan Ch.
Roy Asstt. Accounts Officer are hereby re!eased w.ef 37 08-2009 (A/N) $0 as'to enable them to
join in the O/o the Sr. Deputy Accountant General, l‘»!agalﬂnd,-K.ohxm‘a»-on transfer on deputation
basis.
[Authority:  A/G’s order at P/26" of file No. Estt. (AXE)Y/ Cadre Separation/Part-111/2009-10]
Sd/-
Deouty Accountant General
Memo No. Estt /A&E/Cadre Scparation/Pé;t.-}l1/2009—lO/ﬁ?! . Daied; 10u08-2009
Copy To ' ' '
The Asstt. Comptroﬁer & Audstor General (N), O/o the Comptrotler & Auf itor General of India,
9, Deen Dayal Upadhyay Marg,, New Delhn 1:0124-—for mformamm pieas¢
S | . sdr-
Dapruty Accouantant Genersl
Memo No. Estt /A&E/Cadre Separation/Part- 11/2009-10/682-92 . Dated: 10.18-2009
Copy to: : | :
B The Sr. Depqiy Aucou'lt it Genct al(A&Es Nexg,&sand K.ohnm& He s lcquuvcca to
release Sti Arnritlal Das, AAG anc Sri Subrata DasChoudhury, AAG on joiting of
5ri Gopal Ch. Debnath & Sri Khokan Ch. Roy, AACQ.
2. Sti Gopal ch. Debnath, Asstt. Accnun}N»)ﬁ icer S
3. Sri Khokan Ch. Roy, Asati Accouats{¥H i;? - .
4. PS to, Accountant Generst ’n’s&ﬁﬁvm%m.
5. PA to Dy. Accountant Gareral (A& ) ¥ ‘f’!ﬁ“%w Clingr;
6. Concerned B.C’s i AR
7. Pay and Accounts Officer, Local | 4 4
8. Pay Bill Table UG 2099
S. T.A Bill Table
{0, Service Bock Table
11, EOfie.
Alfed 1Y B

st
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" The Accountant General, .

Jipura, Agartala.

Subject:- Humble submission for review of my release on transfer/deputation to the O/O the Sr.
D.A.G. (A&E), Nagaland, Kohima- separatlon of common cadre of Group “B” Officers
regarding.

Sir,

With due regards I beg to state that as per cadre separation policy communicated by the Hqrs. Office
vide letter No. 144-NGE (App)/17-2004 dated 24-03-2006, I was permanently allocated in your office vide
your circular No. 506 dated 31-07-2006, in pursuance of D.O. letter No. AG/Sep/Gr.’B’/2006/1947 Dated 28-
07-2006 & circular No. AG/Sep/Gr.”B’/2006/64 dated 28-07-2006 of A.G. (A&E), Assam, Guwahati. As per
the clause IV, V & VI of the said policy framed by the Hqrs. Office it is very much clear that I need not to go
outside as I was permanently allocated to the O/o the Sr. Dy. Accountant General (A&E), Tripura.

2. Recently I have been asked to intimate the authority the date on which I may take release from
this office on transfer/deputation to the O/O the Sr. D.A.G.(A&E), Nagaland, Kohima as per the Hqrs. Office
letter No. 554-NGE(App.)/28-2007/Pt.II dated 15-07-2009, to repatriate my Sr. colleagues from that office
even though two clear vacancies are lying in this Office.

'S

3. In such a situation it Lvery much unfortunate for me to be released from this office for which I
was not at all mentally prepared since I was permanently allocated in this office vide your circular No. 506
dated 31-07-2006, in pursuance of D.O. letter No. AG/Sep/Gr.”’B’/2006/1947 dated 28-07-2006 & circular No.
AG/Sep/Gr.’B’/2006/64 dated 28-07-2006 of A.G. (A&E), Assam, Guwahati.

4, In view of the above facts even if Lam compelled to go from this office in spite of two clear
vacancy are lying in the grade which are not filled up till date it would be against the prmmpuof natural
justice and the policy of separation of cadre circulated under Hqrs. Ofﬁce vide letter No. 144-NGE (App)/17-
2004 dated 24-03-2006 (copy enclosed).

5. In the circumstances stated above I may kindly be intimated why I am to go outside this office

since I was permanently allocated to this office in accordance with above policy of separation of cadre

- circulated under Hqrs. Office letter No. 144-NGE (App)/17-2004 dated 24-03-2006 and the AAOs who are
senior to me can be accommodated against the two clear vacancies lying in this office in the grade.

6. By virtue of re-designation of the post of Section Officer as Assistant Accounts Officer I
am the second junior most in the present Assistant Accounts Officer cadre but at present two clear
vacancies lying in this Office where the senior AAOs posted in Nagaland may easily be repatriated
without any replacement as mentioned in para 1 & 2 of the letter No. Hgrs. Office letter Endt. No. 554-
NGE(App.)/28-2007/pt.II dated 15-07-2009.

7. At the time of cadre separation I exercised my option in r/o the 'b/o the Sr. Dy.
Accountant General (A&E), Tripura only, now how could I be transfer/deputed to Nagaland office
without my option. .

' L

I do firmly believe that in view of the above facts your gobd sense of natural justice
would review / re-consider the decision of my release from this office and your honour would kindly
take necessary steps for stopping of my transfer to Nagaland office and thus oblige thereby.

Enclo:- All the orderé and circulars (17 Nos~sheets) as mentioned above.
g .
Yours Faithfully,

g|®

(Gopal Chandra Debnath)
Assistant Accounts Officer
O/0 the Sr. D.A.G (A&E),

Tripura, Agartala.

Dated, 03-08-2009.
Agartala, Tripura.




